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IN THE CENTRAL ADMINISTRATIVE TRIBUNAIL,
PRINCTPAL BENCH g

NEW DELMI
* *®

Pate of Decision : - PR o R & o

RA 347/92 in OA 501/97

Union of India & Ors. ve. M. Geets Kumsri
ORDER

The respondents in the OA 501/92 have filed the Review

Application against the Judgement dt. 25.8.1997. The QA was

‘disposed of with the di rection to the respondents to give an

appointment. to the applicant on a Group 'C' post of LDC/Copy
Holder within & period of three months from the date of
receipt of a copy of this order and he be also considered for
reqularisation of the premises which were held by the decaased
amploves, The relief sought in this case in the Review
Aoplication is that the Judgement aforesaid be rexxalled. The
aground taken in the Review Application 1s that onfi 14.7.1997
in certain other OAs Nos.2753/90, 2754/90 and 3/91 ete., an
order has been passed by the Pri necipal Bench where it was
directed to the respondents to prepare a viable scheme on All
India basis to aive relief in such cases to the deservimng

persons on the basis of compassionate appointment. and certain

steps have already been taken.

As provided by Section 27 3MF) of the Act., the
Tribunal possesses the same powers of review as are vested in
a Civil Court while trving a civil  swoit. As per the

provisions of Order XLVII, Rule i of the Code of Civil
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Procedure . a decision/judgement /order can be reviewed :

(1) if it suffers from an errvor apparent. on the face

of the record; or

(i1) is liable to be reviewed on account of discovery
of any new material or evidence which was not
within the knowledoe of the party or could not be
mrﬁucxad by him at the time the Jjudgement was

made, despite due diligence: or

{i11) for any other sufficient reason construed to mean

“analogous reason'.

The  case of the petitioners for review does not fall in
any of the above categories. The above Review Apnlication
does not  show any apparent error on the case of the record to

call for review of the judgement. The Review Application, is
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therefore, dismissad.




